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Government &y to evade this discus-
gion on starvation deaths?

MR. DEPUTY-SPEAKER: There is
no guestion of evasion,

SHRI H, N. MUKERJEE (Calcutta-
North-East): Is there no propriety
jnvolved in this? I recall that this
very question caused a storm in the
House and the Government finally
agreed to this discussion when the
Speaker himself insisted that there
should be a discussion. Now why by
the back door thig discussion 1s allow-
«d to lapse? Iy it not something against
the grain of parliamentary democracy?

MR, DEPUTY-SPEAKER: There 13
no question of back door or front door,
‘The hon. Member who gave notice of
this, in whose name this discussion
stands, has wrntten that he js held up
in Patna and he could not reach Delhi
in time, Therefore, he has requested
that this question may not br taken
up today, There is no Question of
front door or back door, So far as
lapse of the discussion 18 concerned,
the rules will take care of this,

—

15.37 Hrs.

COMMITTEE ON PRIVATE MEM-
HERS' BILLS AND RESOLUTIONS

THIRTIETH REPORT

SHRI AMAR NATH CHAWLA
(Delhi Sadar): I beg to move:

“That this House do agree with
the Thirtieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 16th August, 1973

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Thirtieth Report of the Com-
mittee on Private Members' BRBills
and Resslutions presented to the
House o1 the 16th August, 1973

The motion was adopted.
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RESOLUTION RE: OWNERSHIP OF
NEWSPAPERB AND NEWS
AGENCIES—Contd.

MR, DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the Resolution moved
by Shri H. N. Mukherjee, 5hri Bom-
nath Chatterjee will continue his
speech,
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MR, DEPUTY SPEAKER: There is
no question of injustice to anybody.
(Interruptions), You have made your
point Kindly listen to me. (Interrup-
tions). Order please. Why don't you
listen to me? There is no question of
injustice to anybody. 'There ars
certain exigencies of the debate, cer-
tain exigencies of the proceedings of
the House and certain unforeseen
things happen, I will do eaverything
according to the rules. I cannot hreak
them. Now, I had announced this
fairly early that this had happened
and, therefore, we shall take up the
Private Members' Business at 330.
Please don't raise this thing now,

Shri Somnath Chatterjee to continue
his speech.
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MR, DEPUTY SPEAKER: I cannot
break the rules.

oft wag fomd : AT gAY TR
W1 TXT v et oy ferr gy e ?
WG AW Y E Iy ew v faawA
grandr &

MR. DEPUTY-SPEAKER: That has
seen varied. The rules allow for cer-
:ain variations having regard to the
exigencies of the proceediags. Shri
Somnath Chatterjee,

SHRI P, G. MAVALANKAR
(Ahmedabad): Why don't you accom-
modate him?

MR DEPUTY SPEAKER- It cannot
be done unless the item is taken up.
Why are vou tryving to force the
Chair to violate the rules?

Shri Somnath Chatterjee

SHRI SOMNATH CHATTERJEE
(Burdwan): Mr Deputy-Speaker,
Sir. while supporting the Resolution
it is necessary 1o consider the content
of the freedom of spcech because it
is on the hasis of the freedom of
speech that attempts or the proposals
for diffusion of ownership are opposed
by certain newspaper, I feel, the press
shoulg be treated as a public utility
concern. The rdequate service of news
is a matter of great public responsibi-
Lity.

The constitutional guarantee of
freedom of speech should include the
objective and fearless dissemination of
news We want a free press, By “free
press”, We mean a press which should
be free from the stronghold of the
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monopoly houses and the vested
interests and it should be responsive
to the people’s urges and aspirations.
and it will educate the people without
blas and distortions, The freedom of
press ghould not be equated with the
freedom of the Press Barons. The
freedom of press can have relevance
if it is used for the benefit of the peo-
ple and pot ageinst the people,

In this country, what we find, un-
fortunately, is that freedom of press
is equated with the freedom of the
press overlords and not of the work-
ing journalists. In our country, we
find that 49 newspapers today account
for over half of the total circulatiorn.
The common ownership dailies com-
mand 73.8 per cent of the total circu-
lation. There i a chain of
newspapers and different publications
under the common ownership. We
have seen how the larger newspapers
are strangling the smaller ones in the
matter of advertisement and also offi-
cial patronage.

We fecl and, no doubt, realise that
the newspapers should be run on the
basis of profit. But the mass eircuia-
tion papers are being run not on the
basis of proper journalistic methods
but as industries controlied by mono-
poly houses. We find with dismay
and anguish that the main object'wve
of monopoly houses who are controll-
ing the newspapers is to make as
much money a2 possible and also to
control the essentia] features of
journalism, like editorial policy.

The editorial policy, as we have
seen, is being controlled by industria-
lists and big businessmen magnates
on which serious comments have
been made by the Press Commission
itself. 1 have before me here a photo-
slat copy of the direction jssued by
the then Editor of the Statesman. Of
course, it is of 1968, It is & telepririter
message with regard to the strike
by the sll-India Newspapers’ Em-
ployees Federation. When it was
placed before the Editor of the States-
man Mr. Rangachari. his comment
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wag, ‘Please ignore it.” And this Im-
portant news never came to be
published in the Statesman. Thig is
how important rews-itema are being
suppressed by these big newapapers.

So far as the disproportionate user
of the newsprint between the reading
material and the advertisements, we
find these days that so far as big
newspapers are concerned, they are
more concerned with the advertise-
mentg than with disseminating proper
news materials and especially in these
days of newsprint shortage we find
that more and more advertisements
are coming out, Even the proceed-
ings of the Parliament are not being
given proper importance and publicity.
There are grave charges of mis-
management against eeveral of the
leading newspapers in this country.
The Times of India has now got Gov-
ernment Directors on its Board and
there are serious allegations of mis-~
management and misuse of newsprint.

15.46 brs,
[Surr S. A. Kaper in the Chair].

Inflated figures of circulation are
given {for the purpose of getting
greater allocation of newsprint I
htve w th me a complaint made by
the Electrical Engineer of the States-
man where he says that there is a
practice in the Statesmun of printing
about 50 per cent of their total copies
for selling to the waste-paper dealer
on the consumer printing days and
thus be able to show an inflated cir-
culation. Unhappily this is not the
charge only against the S!atesman but
most of the newspapers are generally
known to be indulging in wrongful
useg of the newsprint by giving in-
flated figures of circulation for the
obvious object of getting more news-
print quota.

Bo far as the working journalists
are concerned, their fate is such that
hardly they have any independence.
Their service conditions are misera-
ble. They are being under-paid. They
have no voice in the management or
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in the editorial policy or even in the
distribution of the 'news.tems. The
Wage Board recommendations that
have been made have not been en-
forced in all the newspapers. The
working journalists wanted bilateral
negotiations with the newspapers but
here the Government, I am sorry to
say, has not given the lead. There
was & committee formed and I believe
it is gtil] in existence—the Newspaper
Finance Commitiee which was to go
into the financial structure, 1 belleve,
of several newspapers but you will be
surprized to hear that many of the
newspapers have not responded to the
questionnaire ang the jnformation that
has been askcd for by them. The
Statesman. 1 understand has not even
replied along with other papers.

Very recently an incident took place
which shows what the fate of work~
ing journalints is. In connection with
an industrial dispute beiween. The
Statesman and one of its employees,
one of the well-known reporters of
The Statesman, Mr. B. D. Mathur, was
man-handled ia the court room or just
out side the iourt room wheie the
industrial tribuna]l case was being
heard, by the Manager of the Delhi
office of The Statesman and this ig the
position of the working journalists—
a reporter of a paper like. The States-
man can be man-handled inside a court
room by the Manager of a newspaper.

About the news agencies, UNI and
the PTI, we know they are also
being controlled by the big monopoly
houses. We have been asking for con-
verting them into public corporations
but that has not been heeded to. That
shows who is really controlling these.
Recently, the news editor of UNI who
whag stationed in Delhl was summarily
transferred to Bombay and when he
protested, he was dismissed, There-
after when tihere was agitation, he
was reinstated but he was tranaferred
to Srinagar. Thig is the position of
these journalists. The Press being a
public’ utility concerned with public
interest we realise and we do want
that being in the private hands, ¥
cannot be Jeft compistely free £V
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ell kinds of regulations and we feel
that by diffusion and delinking of
these newspapers some of the ilis may
be avoided and aooner this attempt is
made the better.

But we have to consider how these
monopoly houtes have come to control
these newspapers. These monopoly
houseg in this country under
the economic policy that has been
followed in this country under the
eegis and patronage and sometimes
encouragement of the Government
have become bigger and bigger and
have assumed elephantine proportion.

The result is this. Government is
taking of diffusion and delinking but
on the other hand its policy is only
encouragimng the monopoly houses
and making them more and more
strong in this country. The resull 1s
a complete biased news and distor-
tion of news. Truth has berome the
greatest casualty in journalism and
the free Press is showing jts subser-
vience to the ruling party and attach-
ments for the establistrment. As it
is in the case of foodstuffs where
there is adulteralion today, 3o, is the
case here where there is adultera-
tion of news also, In most of the
Presa there is no coverage of the
news items about the demucratic
moviements that are taking, place
about the people’s struggles that
are going on, etc. During the
United Front's regime in West
Benral there was a systematic and
calenlated campaign of falsehnod and
calumny deliberately indulgzed in
some of the newspapers. I will read
from the publication on the Function-
ing of the Indian Press. It says:

“When 1t comes to reporting
ovenis in States ruled bv leftists

some regional dealings betray a

furivus animosity against the State

Governments. Thiz could be seen

from the trend of reporting in the

Amerita Bnzar Patrika or the Cal-

cutta Edition of the Statesman of

the law sngd order situatioh,
1 wish to add, alleged law and order

wituation,
*. .during

regime. Here again the

the United Front
political
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antagonism aof industrial owners
comes into play. The industrial
character of the ownership of the
Statesman i clear. The Amrita
Bazar Patrika is owned by a cong-
ress family, the members of the
family have industrial connections
in West Bengal. One of the direc-
iors of the paper was the Presi-
dent of the Indian Chamber of
Commerce, Caleutta and connected
with several industrial concerns as
a director.”

Though this Government are talking
about diffusion and delinking they
are really not serious about it at all.
Their own partymen are controlling
some of the bigger newspapers in the
country. They indulge in distorting
news, they are indulging in giving out
biaged news to the Press. They
have no faith in the honest and truth-
ful dissemination of news in an ob-
jective mornner. The ruling party
started talking of diffusion and de-
linking when there was some criticism
of their supreme leader, hut nobody
sheds anyv tear when the news of the
common man's difficuties, their pri-
vations and of their acute distress
are not reflected in the newspapers
in this country.

I would lhike to be corrected, but
my information 18 that a paper like
National Herald which was founded
by Jawaharlal Nehru finds itself to-
day 1n a cituation where its man:ge-
ment ijs handed over to a brewery
magnate, If thig is the atfitude of
the ruling party, how can they speak
about delinking and diffusion of
newspapers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] 1. XK. GUJ-
RAL): What is the name you mention.
ed?

SHRI SOMNATH CHATTERJEE:
Brewery magnate, Narang. 1 would
like to be corrected if it is wWrong.

SHRI 1. K. GUJRAL: I would
cortect you straightway, It iy not
correct, .
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SHRI SOMNATH CHATTERJEE:
We want all media of mass commu-
nications to be delinkedq not only
from 'monopoly houses and business
houses but alsg from executive con-
trol and ruling party’s strahglehold
and hegemony,

Sir, we do not want a corrupt
press like the corrupt All India Radio.
As we do not want °‘All Indira
Radio’, we do not also want an All
Indira Press,

Regarding the Constitution Amend-
ment Bill, 1 find from the papers—
the hon. Minister said—that the
Government have to study all the
judgements, several of them, of the
Supreme Court before making up
their mind. Sir, the Parliament has
given powers by amending the
Constitution to bring forward suitable
meaiures.

Very wide powers have been con-
ferreq on Government. Sometime
ago there was supreme court judge.
ment about the newsprint Control.
That can easily be put and end to.
We may do so by taking recourse to
the powers now conferred on Govern-
ment under the Constitution of India.
But, what is being done? What is
the the proposal to-day? What have
you got in concrete shape to-day!?!
Does not the Constitution authorise
the Government to take the necessary
eteps. What is standing in their way?

We are supperting this Rerolution
bzecauze, we want that this should be
done, And this is a step forward.
We hope that the Bill to be brought
forward will be framed properly and
implemented alsn., 1 do nol know
whether the Government is really
anxious about bringing forward the
Diffusion and Delinking of Monopo-
ly Newspapers as they profess to deo.

SHRI ANANTRAO PATIL (Khed):
Mr. Chairman, Sir, I rise to support
the Resolution moved by Prof.
Mukerjee for de-linking and diffu-
sion of newspapers, This has been
the declared policy of this Govern-
ment. The de-linking and diffusion
of newspapers should be pressed by
this Resolution, We are only asking
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for the implementation of the policy
by bringing in a Bill. OQur Mihister,
Shri Gujral, has many a time told
this House that the decision stands
and that he would not change. There
is only an utterance of the Minister
and there is no action from him. How
would you satisfy the Members? We
want a categorical assurance frorn him
whather the Government iniends to
bring forwarq this measure during
this session or pot; if not at least at
a later stage. We have been told
several times both inside and out side
the House by wvarious Ministers in-
cluding Shrimati Nandini Satpathy,
then I. & B. Minister, Shri Raghu-
natha Reddy, and then Company
Affairs Minister and Shri Gokhale,
the Law Minister the necessity of
de-linking and diffusion of owner-
ship of 'newspapers. They all said
that Government was firm about this.
Even our Prime Minister hgs told
in 1971 in a press conference that the
Government is considering a  draft
bill for diffusion and de-linking of
newspapers. What has hapnened to
the draft Bill'? We do not know
about this during the last two years.

The other day, at a funection, the
President, Shri Giri publicly Wel-
comed the diffusion of owenership
and expressed a desire that Govern-
ment would take a step very soon.
The diffusion and delinking of pa-
pers that we put forward is 2 damand.
We have been told very often that
before takinz this step Government
has to study the Supreme Court
judgements, And in the light of
the 3judgementr, Government will
have to take this step.

I doubt whether in the name of
the Supreme Court judgement Go-
vernment wants to postpone thz de-
cision which they have taken and
the partv has declared. It iz clear
that if there is a will there is still a
way out, If there is some difficulty
in diffusion of ownership, I think
there cannot be any difficulty in de-
linking of the papers from the hig
business, as a first step.
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It was nearly twenty years back
in 1954, that the Press Commission
hag recommended the diffusion of
ownership of newspapers,

16.00 hrs.

At that time, the Commission had
studied the Indian press, the state and
trend of monopolies, in Indian news-
papers and recommended that the
best policy would be to form a pub-

= lic trusts and the Co-operative
Societies. But nothing has happened.
The situation has gone from bad to
worse during the last 20 years, As
Shri Mukerjee and Shri Chatterjee
have said, five or six big business
houses having newspapers in chains
and groups are dominating the Indian
press. They command one third of
the circulation, in four metropolitan
cities. They are trying to strangu-
late the small and medium district
and regional newspapers.

Now the industry is facing a news-
print crisis. Forty per cent of im-
ported newsprint was being consumed
by these big papers, the big chains,
for what? Not for giving information
or educating the people or the masses,
but for printing advertizements,

SHRI PILOO MODY. Is that not
information?

SHR] ANANTRAO PATIL. It was
40 per cent advertisements and 60 per
cent news ratio recommended by the
Press Commission, . Now it is the
reverse—60 or 70 per cent advertise-
ments and 30 or 40 per cent news.
And what news? News which is not
concerned with the people, with their
problems and education. These papers
do not pass information to the people
living in rura] areag and remote vil-
lages. There was scarcity of newsprint
and Government put.a ban on the
number of pages of big newspapers.
Big newspapers like the Statesman
and others have found a way out by
bringing, ou{ pull-outs devoted to ad-
vertisements glone and spending news-
print on it.

As for advertisements, more than 50
per cent come from Government,
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semi-government or public corpora-
tions and rest from private secter.
The lion’s share is taken by the big
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papers. The small and medium and
district papers, without advertise-
ments, have to fight to survive;

growth is not possible for them. But
for their survival they have to fight.
Is this a healthy growth of the Indian
press or is this a lopsided growth?

The Minister may say that circula-
tion has gone yp. There ig growth of
the Indian press, not of the small and
medium papers but of the big papers
connected with big business houses.

In 1954, the Press Commission had
suggested that if the newspaper
industry is to grow in the countiry,
other factors which were very vital
and important, should be taken care of.
Not only the Press Commission, the
Diwakar Commission also recommend-
ed that Government should pay more
attention to the small and medium
papers which are the backbone of the
country, which is the mainstay of
democracy. But the five or six news-
paper combines or, in other words,
Birlas, Tatas, Dalmias and Goenxas
are trying to hold all the powers of
dissemination of news as well as
political views to the people. What
they have to say, the people have to
read. They are not conducting
papers except for their own purpose.
Under the cry of freedom of the press,
they seek freedom to mint money. So
the first step which is absoluteiy
necessary, which is easier also, is to
delink the press from the big business
houses. Then only it will be delink-
ing of the Press. As far as diffusion
in ownership is concerned, Govern-
ment will have to take all these into
consideration. As a first step the
hon, Minister must phase out a prog-
ramme of delinking the Press from
big business and come forward with
that measure during this session. If
attention is not paid to the lopsided
growth of the Indian papers, I am
afraid it will be difficult for any
newspaper, = especially small and
medium papers to exist. There is a
cut of 30 per cent newsprint and
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on the other hand the cost and the
expenditure had increased by 40 or
40 per cent. So newspapers will
have to cut down their sizes and their
circulation, because the small and
medium newspapers cannot afford to
bear a burden of Rs. 1000 or Rs, 1200
per day which comes to 36,000 per
month in some cases which is more
than Rs. 3.5 lakhs in a year because

of the inereasze in the cost of these
things.

Big newspapers and metropolitan
newspapers are still giving 16—20
pages, whereas the small paper finds
it diffieult to give 6 pages and it has
to cut down to 4 pages. Then a four
page newspaper has to cut down to
two pages. For getting newsprint
every newspaper has to get a licence
to import. Again for printing
machinery, blankets, flongs, mono-
machines etc, all these items have to
be imported from outside even after
25 years of Independence. This situa-
tion has to be changed.

The Minister i3 young, enthusiastic
and dynamic. He is concerned about
it. If we want to have healthy growth
of democracy, eventually small
medium, regional and district news-
papers have to grow and play their
part. He will have to give more
attention to them. There should be
more healthy cooperation with these
newspapers. Only then you ecan have
diffusion and delinking of the press.

I can give you one example., It will
show how the concentration is there
in the country ang monopolistic
trends are on the increase. When you
talk of monopoly you say you are
trying to curb the growth of mono-
polist tendency in the industry. But
we have not taken a single step to
arrest the growth of monopoly in this
industry. Monopolistic trends are not
only on the increase but restrictive
trade practices are also rampant, I shall
quote an example. The big news-
papers give more pages and charge
less price and take their morning edi-
tions by taxis or by their own vehicles
to remote places and boost up their
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circulation. They do not allow the
agents to sell copies of district or local
newspapers. By men, money and
material these combines and groups are
trying to strangle the small, medium
and regional newspapers. These big
tycoons and business houses should be
asked to delink ang diffuse their
ownership. The employees must get
a share in the management and
control of newspaper and people who
are running big business houses in
the cement ang in the jute industry -
should be asked to delink the press
from other businesses and give way
to management by the people who are
actually working there,

If the Minister is serious, he should
not hesitate to take urgent and timely
steps and save the small and medium-
sized language papers from the cala-
mity which iz in store for them.

With these words, I support the
Resolution. :

SHRI PILOO MODY (Godhra): Sir,
I really do not know what sort of
debate we are having, because they
talk about diffusion of the press. I
wonder whether the "diffusion of the
press is what they have in their mind
or whether it is the diffusion of news,
which they want to bring about. I have
also heard that they want to delink it
from monopoly houses. By all means,
delink it from monopoly houses. Iut
what about. political parties? Delink-
ing of information from political
parties is just as necessary if they
want to bring about pristine purity
in the news. After that, you must
start delinking it from anybody who
has a brain because after all, news
must be produced in a manner which
is so totally fair and aseptic that it
does not reflect anybody’s personal
view or anybody's bias. I suppos2
this is the whole purpose of the exer-
cise, Otherwise, I do not understand
what all this is about. I have a very
small paper and I intend that paper
shoulq carry my opinion, my ideas,
my theories about what should or
should not happen.

The sponsor of this resolution, Prof.
Mukherjee should know that the CPT
has the largest number of publicationg
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in this country, It is the biggest news-

. paper monopoly in this country, hav-

ing something like 150 or 168 or 300
publications—I think this information
is readily available in the library. Of
course, each one may be printing only
5 copies, I cannot help it if nobody
wants to readq what is printed by
them. But the fact of the matter is
that the largest number of publica-
tions are printed by the party to
resoluticn
belongs, Unfortunately, I have only
one paper. I wish I had 160. I am
not blaming him for it. I am only
blaming him for having brought this
because I feel it is an
attempt to throw dust and dirt intc
the eyes of the people and to make
them believe as though they have some
great social purpose in mind in bring-
ing a rather abgurd, nonsensical reso-
lution.” Poor Prof. Mukherjee is only
the wvictim of all the paraphernalia
and the propaganda that has gone on
for the last year or two, started no
doubt by the Minister for Information
and Broadcasting himself, who set

the ball rolling by saying, “I am
going to bring about a change. The
sword of Damocles is hanging over

the heads of all journalists anq all
those who have anything to do with
dissemination of news"” so that he can
in his own sweet, lovable, affec-
tionate and persuasive manner plant
his news all over the place for them
to carry.

I am really shocked that some-
body like Professor Mukherjee, who
is still fighting for survival in this
country—and, believe me, it is a fight
for survival—should want this Gov-
ernment to take charge and get hold
of the information and broadcasting
media in this country. Nothing
would be more monstrous; nothing
can be more horrid than to have the
Government of India decide what
people should read, how much they
should read, what they should do and
what they should not.

With the present negligible amount
of newsprint that the whole of India
uses, absolutely paltry and negligible

SRAVANA 26, 1895 (SAKA)

Newspapers &
News Agencies
(Resl.)

amount of newsprint they use, they
can even otherwise do wvery little.
Now we are going to suffer a cut of
30 per cent on that, The Minister
“what can I do? There is a

2¢4.

says

shortage”. Sir, I have been told
that there is no shortage
at all, that it iz an artificial,
deliberate shortage that has heen
created to coerce the press. There~

fore, my sincere advice to the press is
that if they want their newsprint
back again, they should cut out all
news concerning Ministers for only
one week. They will get all the news-
print they want thereafter. The cut
will be restored and this phenomenon
of world shortage of newsprint will
disappear, will evaporate. The Soviet
Union, which has been very ditficult
and hard about it will immediately
supply newsprint, even prices will
tumble down, all manner of things
will happen, foreign exchange will be

readily available and newsprint
they will have.
SHRI DINESH CHANDRA GOS-

WAMTI (Gauhati):
it in your case?

SHRI PILOO MODY: I do not
praise them in any case. I write only
against them. There is a world of
difference.

They will do anything for a little
bit of publicity. So, I would give this
advice to the newspapens.

While we are having a little fun
in this House, I was absolutely horri-
fied ang astounded to hear the last
speaker talking in all seriousness
about diffusion of ownemship. I do
not think the Government is going
to do anything about it. It is only
yvet another backdoor method of trving
to gain control over mass media,
I strongly suggest to the mover of
this Resolution, Professor Mukerjee—
I am sure that he does not intend that
Shri Inder Gujral’s hands should be
further strengthened in the control
over mass media—that it is likely to
create a situation where no matter
how many comrade friends you may
have, instead of reporting Banerjee’s
speeches or your speeches so faith-
fully, the diffusion will ultimately

Why don’t you try
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land in Shri Gujral's lap and not in
the lap of Shri Dange. Therciure, in
aorder to continue the struggle, in
order to preserve your right to fight,
I suggest that you leave the press
well alone. If there are a few papers
which do not like, like the Statesman,
thindustan Times, Times of India,
Indign Express or the March of the
Nation, leave them alone, They are
doing very little damage to your
cause. They would Lke to do
more, but they are succeeding in
doing very little damage to your
cause. You maintain the nght to pub-
lish what you like. But wno is to
know what is right or wrong, what is
good or bad? Ultimately, the reader
decides it.

After having listened to the last
speaker for ‘a moment, 1 was horri-
fied. 1 thoYight he would now suggest
that the newspaper should be taken
and distributed onl]y in the country-
side, particularly in areag where the
literacy wag very low. No amount
»f crying about the poor is going lo
make tkerg rich. I, therefore, suggest

to hizn t4 @0 there and teach them
to read,

SHRI RAO PATIL: I am
doing it. In feect, I am havipzg my

newcpaper in a district place,

. SHRI PILOO MOBYY So, he was
also arguing about himself,, [ have
misunderstood him. I thought He was
arguing about those who could nét
read.

SHRI ANANTRAQ PATIL: . For
your information,

SHRI PILOO MODY: This 1s really
remarkable. But this is what is
being advenced as an argument. I
would recommend that you print in
your paper only one atatistic that 15
years ago we had 20 crores of il-
literate people in this country and
today we have 35 crores of illiterate
people in this country, Just print that
much.
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SHRI VASANT SATHE (Akola):

mhmuhdepopuh-

SHRI PILOO MODY: He iz more
willing to give an explanation, He
can be hired as a junior reporter on
Mr, Patil's paper. You can ask him
to give the explanation for this in~-
crease in illiteracy. I am only interest-
ed in telling the people that this has
been the fruits of the great good God,
the big brother, the Government of
India, who have been presiding over
our destinies, The fact is that illiteracy
is going up,

The real purpose of tbis Resolution
18 to concentrate power in the hands
of the Government. 1 do not want to
see that happening. Let the people
print what they like; let the people
read what they like. If you do not
Like what Statesman publishes, why
do vou continue to read it? The best
way of punishing a paper is by not
reading 1t. I do not read New Age
nor do I read Patriot. In fact, I print
most of my paper on the unprinted
copies of the Patriot. Be selective. Why
do you have to be so indiscriminate
that you read everything that is put in
front of you. Allow the people to
print what they like. Allow the people
to read what thev like, As far as
the National Herald is concerned, the
Minister wag offended when somebody
suggested it was handed over to the
brewer; it was handed over to a
smuggler. If he 15 not a smuggler,
it would have been handed ovcr to
somebody else, One thing is sure that
they cannot run it. It has to be
bhanded over to somebody. 1f they
can think only of monopoly houses,
brewers, smugglers, tax-evaders,
whgtever have you, it is the tragedy
of our nation, not of the newspaper
industry.

The fact is that we have not created
the type of society where the illiterate
mind can comprehend and see and vi-
sualise a perspective of the nation, can
stert a paper and run it economiecally.
One of the main reasons is that the
biggest advertiser in the country is the
Government of India and, because it is
the biggest advertiser in this country,
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it can screw or use its screw in a
manner whereby such a persan has
no chance of survival, They will use
advertising only to promote politicai
causes and, occasionally, to help their
partners over here,

SHRI I, K. GUJRAL: Sometimes
you aleo.

SHRI PILOO MODY: Sometimes
their friends also. 1 am admitting it.
Is he prepared to admit it?

In conclusion, I suggest to my hon.
{riend, Shri H. N. Mukerjee, that we
have had enough, we have had our
game, everybody has been able to
make political propaganda, abusing
the monopoly houses, hoarders and
black-marketeers, as they should be.
But thereafter, I say, this is a serious
business, newspaper reporting, dis-
semination of news, particularly of
masy media, and far too important a
matter to be entrusted into the hands
of amateur parliamentarians.

SHRI N. K. P. BALVE (Betul): Mr,
Chairman, Sir, I welcome the re-
solution moved by Shri H N, Muker-
jee which seeks to call upon Govern-
ment to adopt certain measures for
delinking the press and diffusing the
ownership of newspapers and which,
I consider, were long overdue.

So far as Shri Piloe Mody is con-
cerned, hig observations were satura-
ted with an obsession that such de
linking ang diffusion will, once for all,
destroy the freedom of the Press. That
is what he seems to have conveyed in
his long speech that he made, It is a
matter of oplnion—he has his own way
of thinking. He thinkg that the step,
which we consider jg the step in the
right direction to strengthen the free-
dom of the press and to bring about
a healthy atmosphere in Indimn jour-
nalism, will, according to him, destroy
the freedom of the press. That is the
version,

T agree with most of the principles
which were enunciated by Shri Chat-
terjee go far as the basic requirements
of delinking the Press and the diffu-
sion of the ownership are concerned.
But 1 wonder whether he was well-
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advised in raising political issues
which were not germane at all to
this resolution ang creating unneces-
sary controversies in the matter. It is
not as if his Party has men who are
all paragons of virtue and all other
Party memberg are crooks. 1 really
wish a person of his eminence—I have
tremendous regard for him—on a re-
solution like this had showp greater
restraint, and that would have lent
greater objectivity to his contribution,
insteag of abusing Congressmen,

The freedom of ownership of the
Press is 5 concept entirely different
from the concept of freedom of the
Press. I want my friend Mr, Piloo
Mody to understand this distinction
So far as the Constitution is concernzd
....{(Interruption) 1 do not know how
many times Mr, Piloo Mody has seen
the first ang the last cover of the
Constitution. In my humble way I
have read the Constitution several
times. ... (Interruptions). Even if he
reads he will never be able to under-
stand. He has not understood it nor
will he ever understand the spirit of
the Constitution, He has himself
admitted it. Is he satisfied with the
growth of the newspaper industry in
the country so far? Why has not
newspaper industry grown in the man.
ner it should have? It is an extreme-
ly sensitive media, it is an extrem-
ly fmportant media. The purpose of
every newspaper is to mobilise public
opinion. The purpose of every news-
paper is to educate public opinion.
In a country like ourg where we have
our roots in democratic traditions, the
purpose and task of the newspapers
is extremely onerous and cumber
some. The newspaper industry in our
country hag not grown up for the
simple reason that a few persons, a
few monev-hags. a cartel is having a
strangle-hnld on the industry
{Interruptions). Wt _t I considered =s
utter, undiluted non-sense from Shri
Moady. T listened to with attention. 3
beg wou to listen to my views
You may disagree with thom. We
mar agree to disagree. However, it
is this monopolistic atranglehold
which has resultud 1a completely gis-
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proportionate growth and an imba-
lance brought about in this industry
as a whole. A few papers have
Brown.

There is one more aspect of the
matter which has not been properly
analysed. Public Funds have been
utilised by big business houses. All
these people, all these money-bags
whose names Shri Patil mentioned,
are utilising public funds to aggran-
dise certain vested interests. They
have large public funds available to
them, They own the press. And what
is worse, they are able to hire able
writers, journalists and penman and
with their help they want to support
and canvag certain private causes.
Nothing can be more deleterious,
nothing can be more viclous and
nothing, can be more pernoious for
the growth ang for the healthy growth
of freedom of the Press than this state

So far as small newspaperg- are
concerned, they face 3 lot of finan-
¢ial difficulties and Shri " Patil has
narrated them. It is the imparative
responsibility, ‘inalienable responsi-
bility of the Government to ensure
suitable assistance to them—it does
not matter what sort of opinion they
voice, for after all, as I submitted.
the Press 1is a sensititive media, Its
purpose is to mobilise public opinion.
Its purpese is to. educate public
opinion TIfs purpose is to carry dissent
to the corridors of power, if necessary
How cap its bonafides be accepted
if dissent is taken to the corridors of
power by vested monopolists.

Therefore, delinking anq diffusion
of ownership of press is necessary.
Let it be understood clearly that
people who voice opinion against
that of the Government against the
ruling Party are not motivated bY
any unholy considerations or by
jingling of coins but only by the
ronsideration of the welfare of the
rommunity as a whole: Tf Newspape®™
are to cater to the weal ang welfare
of the community as a whole, T cannot
understand how any Private owner-
ship or ownership by a cartel can ever
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be considered consistent with this sort
of a concept.

Shri Gujral has made the Govern-
ment stand utterly clear. I really do
not know what stands in the way of
the Government of India taking
effective steps in the matter. Not
many steps are needed to bring about
delinking and diffusion of ownership.
Today we are not able to buy an
uptodate machinery for an up-to-date
press, because those machineries are
not manufactured here. This is the
situation even after 25 years of inde-
pendence, when 580 million people
are to be taught, opinion has to be
mobilised, we cannot have a modern
up-to-date press machinery of our
own. We cannot have such 'machi-
nery purchased in India. With regard
to the newsprint, we have to depend
upon - foreign countries; we have to
buy this from foreign countries. I
would tell you that the growth of
newspapers industry is utterly dis-
torted, the growth is devoid of any
direction. It is suffering only for one
reason, that those who were in charge
so far held the newspaper industry to
ransom for vested interests;.ihey were
never worried about it, they had
sufficient funds, .they had . sufficient
amount ang resources available with
them to carry on what they thought
was of supreme imporiance to them-
selves jand . what was ‘of_ supreme
importance to them was their own
personal gains and nothing else. In
this view of the matter I have no
doubt that Mr. Gujral, when he replies
to the debate, would tell us about the
take, to make sure that there is
delinking and diffusion of ownership.

ol RTAIg Tig Ay (W)
IS u‘:ﬁﬁz TATATT-9F M7 ourET
Ao Zeqr, 37 A1 F1 WE AT ©93F
FAF SF——z7 9T WS W F=T
FLTEE | A AY G A gEET 9o-
wiw }adT sn=vaw 2 (& ag Ta=s wrar
7 | FUG H GT 57 F AS FFAE H
s AfrFva g 1 98 AfAFTT T FE
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Srpr-fecafirar oig it wedt A@ At
AT q@F FT AHT ATAT TAT
Ffex # @1 wgm F ogaar & a5

I will fix you within a minute. T will
fix your proprietor within a minute.

7g & 1969 I AT FqT @r g @
gL H TAA ZC TS AT anelt AT
FZT AZA A wgr A1 fw gy gArAA
aAFH A | 3aw e a3 7 fw
AHIAT AZF TX 7 AT W fAIAi Ay
FAGFAAT E1 AL qZ IAFT TF a3T &
Teeaqe ferar 2 1 ®@ waar 2 fw

SRAVANA 26, 1895 (SAKA)
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gerd & awig g awddr # mmars
TATHRT  TLF FT TG GEAT, T ANA
2 @ i & ag gform AR
fase aat o geqraI W F AWy A
41T & PAGTATARIST H AT FJTATALO0
qaT %33 & ST &1 ag afcomy 2 1 § oy
®1 LIG AT AT FZAT g, g7 AHT IED
fao fsmarz 1 a1 a@rETeg #
FO TAT AT 7, afx a1 fewfan
fe matfng  #xdt & a1 #2 fFeg 487
3ITE -

arex oft, arfesr St a1 & s =R E
f& a9-1@ AR FaeR faqan q@on
#t fag1ag Tardiaar g1, 3 fa=rd &t

Diffusion of newspapers will ulti-
mately mean refusing the ownership
to’ any private individual,

TAFIT A AT AZTE | oo 594 H
St UL ATE § a8 a9 7094 I 73947
Fa@t o 2 afes @ guw faw
[T 20 OAS A e gW F AT
W aF F mrgw A g W,
03 g, AT g Fg aF  awdas
FAF AN AIUL AZ | 7AW
AT 9 8L Aa o CF AT &1 gied
TTfag & -# gfxar d@q § 1S9
g€ @ s aga AEEE 2
# gHAT FFT — '

Hate the sin, not the sinner. There is
sin bkehind everything; behind mono-

polising everything,

#Fifa ¥T ar g # Aqfga 9%
wF 2, Arfa 9x Agr 1 Atfa #1E s
WY IHST S|Egik H &9 AT SEr
TaEA A g 1971 § 99 A9
TET g2 AT AT FA Al gAd
AT FI——

Let there be war on poverty.
foreq @ AT9T T@T 19 73 TF LT TR T
3e & 2, & faear =g g a1 us 4T
TS AT EIE —

Let there be limited dictatorship.

T HIETR aeF, atferd gy | qg & g
Frarg aar @rg | dqara § TEt

ag ATHL A @er gET | wrfaT gw
fadediasn Tgq 2, 2T STE IX AT
Z2raudifas @ar w1 W fEwdEmor
g & Al T WA 27
fagedtasi<or & Aar 9T J=9ar g wfea
oIS gL A OF qfGq 9T q@ g
E—Ag a8 ATS BY THEAT ZY, TSATAT F1
HELAT -1 g ArEdd g ¢ AT
n% AXAAR AATET TaT g T 2,
uF Afed & g T FRraF AT |
T Ag ATR WA £ 7 Qfafew
A FHET 1Al 27 THA T & (677
e =afad AT g ANe FET g1, T Mg
2 fadlosaor #X &3d 2 FF1T57,
gHtfeg # smgar g fw warer Aifa &1 78T
dqaq & 2 | gAfaC ;S A A
HIATTT G271 g% & F18 o & FwAm
for a5 WAMTAET A=BT 8 127 foReAT ST
avg A, fadr ot et & fagg 21
afe g Tt avga & Afatwr”
F1 7q@ 47 g fF R 97 &1 "RiA
FIs & dfew Fwar g £
I fazey & @y ot fos 2 SOt
AreAT q1EA AT H T F W AEF
faeq S @@t ag aamar st @ i faedt
snfdq Y FIZT F 7T AT JS MG,
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[t orrere T Siveit)

wg wri ¥ wrar gawr oW e
T T ACWTS AW WA W A
|OTAT 0T TWEW 16 ATE  EY T ) qF
wgt W wan ? year ¥, § wear
®T AT FAT ALY ATLAT | A Ag wyr ¥
wrar ? afe qwoff amew gt difaw
senAgE A e W E wA
afe fegw w8 gfee & gare fawre g%
gt fr wiger @ R owlw ew
£ qTew qy A€ fowmw 3 O TER
TRATTT WEATT AT EY O AR
# e WY wifew w3 A 7y ey faget
¥ wwar & ol SoETOA v § wWifE
e W W | Ty faw
§, @ st At wedt o A
TEeT NTeT vwAl Harqer g
15 gOTT & v forrer e g
A% fag T §9 w1 ae
o< wewdt Wt fis gart fewrd W
srraferweny faeeft wifg, qudd & fawrdy
© srfwn ot fewh iy |
sy v § g Fedslnreor # fewrr
wet § weitfre & < arc o o
fis gwer  Afy w7 aff, prly A
w1 e xfear e kot ® ww
HOPTT ¥ T T FEY e ¥ o
W swsh Y 1w fowfor @i fe
s wNREA AT gy ot wry aw
¥ g Wi Y g ? ay fawfon
wfrere il mgt & v g ?
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It represents the political affliatiom;
it Tepresents the polftical opinion.

¥ qavm W § oW it
Wewfowm & arw o wgt or 4 § gt
T (T TGN, W I @A gurey
t‘;!ﬁtﬁ,muﬁtquﬁm
Wi

T oY ¥ e ¥, & wwar
wTgeT §

If there is any monopoly in the press
today, it is the Englishn monopoly.

Tg wEet Fe § foreat aog ¥ gwrR
A dAY Foet § wg o A 9T R
® T ot wge femrdf g
T A e Ay @y ddw
QT T qEAwTT Wy Ayt wAm?
(Wwwm) groew gide & aw T
oreT {1 way § fomy o femmr # oY
smafarar umft §, o Ao § v
ot w1 F wreewd ¥ dww vor
¥ qur § fis fawx & ow ool vwae
wora ¥t wifew g€ Ffer ag v fy
T | T ¥ SR Wy 9T
@ &1 Gur 8% Fww door F3wr g

ol wwre: #YC (afzarar)  endy
wraT ¥ i oer, fr & 7wy o
wr?

oft witarrg T W we A
®1 TawTY & faw, gRT geT? R W
T A

We want to remove the thorn by
using the thorn. When once you
remove the thorn, you throw away the

gfy g #Y Affs qg & s &

oy faarT ¥ wHT e wie o thorn

£ A1 WTA FHTY W pAwga e
2, & Tmar § weTHAN & e dfewe
oy # Afww wevds agt w Y & 7
gfar s s T wz gmr g o
et 7 T Ar A g Ar &
AT AN § wxTAe agt o Wi i
% 7ot Tt g

AT THREAT &7 FARTY w7 gfe & dar
a1 mear 1 fee oz e AEe
THTT AT WA § A o oEe Y
wANAT g Iw # 47 &7 @ 39wy
I ATAATAALY AT FHAE AN
998 WY 9 %A § 1 weefic e
Ty oifer  wywr 9T o W gaw
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wwet & | qafie woeTe w91 Jud
N wawar $% ¢ f W e
TaAT EA o

uvt owT uw  FAET w4 fF 3o
30z Awfise wor wWXxaAY
o QueaTEw TETT §1 WAT | 9FW A
WTC 49 7 ST §9v frwem § I
NAW wHTTAMA A @
IR | wdft §9 faw qrd i awly
o f qrevr 7z hoar & w6 oww 7
oY svmar war fe wedt dugdt g,
Ao wrs o vor fra g AT AW
1300 €o TH ATH 17 ¥THX ¥ 1900
yrEAFfEmmamany, o
I 9T 30 TXET we, A7 e feafr ¥
o1 T wad @ Mt 1 W17 IWq%
ot aoer feurr R & wraTeTY ot
21 W ¥ favlivewr )% fawrt &Y
wereray g Y el § ) w9 waver e
et &1 FERwT TR ¥ fag
FaTC A gU. Wi R R aw e
e T® e g oy, § g
g fr 93 @i, dm ot frrsw e
T fe 1t ot firew wor Ay Al
N WA IA X dgmrEk 7 -
Hew o= w7 ¥, faw faes shodyons
¥ v & 3a frea ST Wt wreTay
Yy ¥ faar) a% a® qov WA W
qraR, affw ITw ® o W
AR )

wrw Wl frEr o’ €Y ore-
T ‘T arsafar & @ w7 oo
Frad qost Eari ot g% ¥ 5 awar
g1 a1 ¥ wwT I faegom g
AT GIT wiE Amw W & 9
W A, N &7 AT TR qT
wid® we v iy ey Yo wprmar A ?
& am fuq faar aavar s g feeeit
® oF vaErt ¥ faaw) faa faeor
FET ®T 60,000 &0 AT 4T, TR ¥EA

SRAVANA 26, 1808 (SAKA)

Newspapers &
News Agenciezs (Resl.)

mf =T oF wouw w7 T W Gwr ¥
T Sty WA g7 AR A aw it wrfe
o wrar § Wi 91X & wrw T W
TR ANEN AN & | A1 A
a1 ¢ o fesqaw §Y I 61T Ty
T A1 WA 3w N fAw qa I w
AT ¥ AR [T TAA & wAATHR
7 Amr qdm 1 feY weman v
W s T A EM 7,
A A w7 WfEwIT I ¥ O
&, A fade v 78 e W favi
x4 w1 qfaw a7 ¥ g 7 ¢,

I AR SR sTRae §, Wi
wegfre qt T sfear o g g, At
# ot & war g, war feard el
g ¢ ? g wiw W W e mar
felt wwat ¥ ewr ? wifeT
T ¥ A N any Iw g Id F R
Ut oy WA ? oY P ¥ amn
7oag wr WX g o wefer &
Ry 8@ SR AW
e wYT R A g WA § e o
*( 95 TFT FT W g @ ? der
W AR @ WY SRw A s
W9y wWIET & §@W W
you arg going deeper and deeper into.
the ditch
g frefwor W B, gx Y W
wour A fAr e g fe et &
A wEar 99, fawa € e @
+ 7 T wwT E gfe ¥ ey ew
g & vy feqr WA @ w1 @
't WY G wTea % fA Far v wwar
£ e e ¥t Wit ot €, o we
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A, gt fr Y 1 @ ®ogeRT
war awdy & fir ovar ar Ay, Y
WA grfee ot geare §, o ¥ ot
9% uw arrw § sefed ag wewT W
T &, ufew fiefr o7 ol @ A
1 BT WIS wEaErX worAr gives gy
wr § 1+ wafew e ¥ wEr WY
ew fadafeTr w3 w7 2, S° ww-
Y, W I ¥ P gF e X
TR, T AT FA Sy pdfiay
& Wy _rfer s 1 W A
o 39 ¥ weiee @Y, afxr ¥ fawx
qUW 7 ¥ T wETay g fee
araTaryy & D, W A Far wud
N IT gaAr? ¥ gArd O & aw
oY 9T AT | WIS A feegw SAw
WIS §YT § aE o Ay g
16.47 hrs.
{SHRI N. K, P, SALVE in the Chair]
# 7 vy Aag N oo NG, IW W
T T ¢ e wediwedt w9 qgsT
w5t feagfast f wrfi & w97
gL W g9 FAET | qg Wy nEThew
7 o §.09 & aw faedy 2 1 )
AT A AT g AT I ¥ A7 q0
T F7 TR F AT TAT90 HIT 09 '
T T R E BT w1 o A
g e AT SgE a9 # weet
1 frey oo e & o R etowf
faarr #Y fnerr w7 fauri =i
qeFN FATE AT & [Ag oz g
TG FF BTLI LA AF T AT )
SHHT K  IIANUMANTHAIYA
(Bangalore) Frecdran of the Presg ds
v very precous andd fundamental
rspret cf a truly run demociacy Que
party 1s weded in the freedom of the
Press  Muany of us here fought for
the freedom of the Press. Many of us
here fought for the treedom of the
country. That frecdom has many

facets; one is personal fieedom; the
other is freedom of the Press and
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freedom of movement aud Oother
fundamental rights. Tt is mnobody’s
case that .the feeedom of the Press
should be suppressed or oppressed or
distorted. The position in the country
today reveals that this freedom 1is
being misused. There is a famous
saying that the Press is the Fourth
Estate, after Parliament, judiclary,
and the Executive. If you take away
the ireedom of the Press, it adversely
affects the function of the other three
Estates,

The question today is whether that
freedom has been used properly or
improperly and whether freedom has
been used by all people improperly
or whether it has been used impro-
perly only by a few people. The last
25 years show that the freedom of the
Press had been taken advantage of
by ocertain individuals and certain
industrial houses to promote their own
interest. The freedom of the Press
was meant to safeguard and promote
the progress of the country and up-
hold justice Some papers have gone
on using the Fourth Estate for their
persone] ends. In the States many
unscrupulous ¢ontractors started news-
papers 1n order to bring influence to
bear upon the Ministry and upon the
authorities, political and goveérnmen-
tal. They have continuocusly done s0
for the lust 25 years rnd distorted the
working of demaeracy.  They have
led them to the ways of corruption,
bribery and ncpotisn,

They promote the selfish interests
of tne Awner, whether an andividual
or a compeny It 1y ths abvse that
15 buing t2 kled 1 am huppy this
idea 1¢ being tackw4 <o seriously,
though snme of us misunderstand the
motive of thy movm, because he
belongs to n paticalar porty In a
demncracv, even if a mt tiom is hranght
by the Prnime Mmng'er, the opprsition
oppn as 1t becwse 1t 15 the opposlion,
Tikewite, many n t'me Lecause a
particular proposition is sponsored by
a particular party with whase ideology
we dn not agree, we oppose it whether
we Hke it or not. Just as Parlia-
ment has to be impartial and personal



and law and order.
-argument is made applicable to the
fourth estate, nobody who claims to
enjoy the benefits of the freedom of
the press can be allowed to utilise
that very organ for personal profit.
Today we are not attacking the free-
dom of the press. But where this
freedom is being misused and abused,
it is that misuse and abuse that we
want to prevent.

If democracy has come to this sfage
where many of us have begun to
entertain doubts whether democracy
is the best form of government for
us, one of the sources of the pollution
is the kept press. Just as a kept
woman lg the most contempiible indi-
vidual in society, kept press either by
u contractor or by a house for-per-
sonal profit is the most conteniptible
thing one can think of. Tt 1s about
this kept press that all of us are
exercised in cur minds It is not easy
to find a solution. It is this kept
presg that has to be brought to book
and made to serve the interests of
the countrv and not the profit or

selfish  motives of any particular
individual, however high he
may be in any political

party or elscwhere, The press is so
sacrnsanct that it cannot be used for
personal profit.  Under Government
gervice ruleg an ICS or IAS officer
or even a minister Is not allowed to
have anv bus<iness connection If he
is a direetor of a companv, he should
resiPn and free himself to do  his
work impartinlly and justly, so that
he mov not he weighed down by the
consideration of the interests of that
company. We have to apply this very
same principle to the press. This
pacred fourth estate should not be
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used for personal profit, to distort
democracy, 1o take bribes, etc.
Diffusion and delinking would gerve
that purpose to some extent. I am
not agreeing wholly with the word-
ing of the resolution. Al the evils I
see in the kept press cannot be
removed by this simple resolution, I
agree with delinking. In a demo-
cratic country, the press should be
free and 1t should not be at the behest
of one foreign couniry or other, It
should be patriotic and serve the
interests of our country, not subserve
the interests of this or that big power,
1 am very happy the mover has used
the word ‘delinking’. There is in fact
linked press in this country and
delinking has to be done not only in
the case of business houses gnd un-
scrupulous contractors but alsp in the
case of foreign couniries, That is a
welcome proposition.

We have to evolve proper standards
for the press. It is a very difficult
thing to do. Standards have to be
enforced by law. It cannot be done
by passing a simple resolution. What
is diffusion, we must understand.
‘Delinking' must be defined. These are
matters which have to be considered
at great length by the House either
by a general discussion or by a com-
mittee or commission. I can give any
number of instances where the kept
press has distorted tihe political
picture, spoiled ministers, etc.  This
is n~t the occasion to go into all that.

While 1 give my general support to
the resclution, it is for the Govern=
ment to ste how far, to what extent
and in what manner this idea of
makine the fourth estate work imper-
tiallv could be mplemerted.

SHRI S. M BANERJFE (Kanpur)*
Sir I support the resolution end 7§
support  tinse hen, Tembers  who
sus osted (hat the news agencies lik»
PT1 and UNI should also be ¢onverted
irto public corporations,

1700 hrs.

T am not speaking because tho
resolution is there, but this is also one
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of the recommendations of the Press
Commission, ] do not know and I
would like to know from the Minister
what sgtands in the way of converting
the PTI, UNI, the Samachar Bharati
and the Hindustan Samachar into a
public corporation. I really do not
know, Mr, Piloo Mody is not here
und Mr. Jagannatha Rao Joshi also has
conveniently walked out. But let
them also realise that we want news
should be controlled in this country.
I am one of those who really believe
in the Press and whenever there is a
scope I congratulate them, The whole
question ig this: Freedom for what.
Freedom for blackmailing? Freedom
for championing the cause of those
who loot this country—these big
sharks? Who is controlling the
Hindustan Times today? Mr. Birla.
Who is controlling the Indian Express?
It is Mr. Goenka, Who is controlling
the Statesman? It is Mr. Tata. Who is
controlling the Times of India? It is
Mr. Sahu Jain or Mr. Shanti Prasad
Jain. I do not know whether it is
Mr. Alok Jain to-day (Interruptions).
It is these big business houses which
are controlling the jute industry, the
textile industry, even the engineering
industry, aluminium industry which
are controlling the Press. That is
why we call it the ‘Jute press’, Who
are the Directors in the various
Boards of PTI and UNI? You will find
the same persons. I am in the PTI
Employees’ Federation and I have
been intimately connected with UNIL
What is happening? When the PT1
employees wanted bonus, they threa-
tened tn po on a strike. These people
said that UNI will be used against
PTI. When there was victimisation
in the UNI, as was very correctly
mentioned by my  friend, Mr.
Chatterjee, they said, ‘All right, go
antead with vour strike We will
pitch PT! agains{ you' This is the
trouble in having common directors.

Sir, 1T am one of those who support
the PTI and UNI be converted into
a public corporation but [ want that
it should also be converted into an
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international news pgency like the
Reuters. The whole difficulty is that
it should be taken out of the clutches
ot those who to the monopoly
houses who are exploiting the masses,
who bleed the common man white
and our request to the GoVernment is:
let them stand by their commitment,
the solemn promises made by them
here in this House or outside either
by Shrimati Nandini Satpathy who
was then the Minister or by Mr. Inder
Kumar Gujral. Both of them made
promises to both the Houses, the
Rajya Sabha and the Lok Sabha and
even in the Central Hall. I want to
know what happened to those assur-
ances, (Interruptions). Let them fulfil

things but the people of this country
have to be saved from these exploi-
ters. One way of saving them is to
have this Resolution adopted. The
monopoly houses should not be al-
lowed to hold the country to ransom.
Banking, General Insurance and
Mines have been taken over by the
Government. Let Shrimati Indira
Gandhi who héds said so many things
during the election, not slide back,
but let her take a bold decision. In
respect of whatever they have pro-
mised in this House and outside, they
should stand by them. They should
bring forward the necessary Bill for
this purpose, We ghall all pass it
without any discussion. I assure the
the journalists, the employees and the
intellectuals of this country that
nothing will be done to curb the free-
dom of the Press. Mr. Biria said
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SHRI MURASOLI MARAN (Mudrag
South). There was a Lime
when this Resolution, now moved by
Piot. Mukeijee, would have been
willingly and Joyfully accepted by
the pation, but after watching the
activities of this Government, people
find a simster motive behind this so-
called move of diffusion the owner-
ship of nmewspapers [ would hike to
bring 1o the notice of the Mover and
the Mumstet that theic are cettamn
genuine fears Nol long ago, oue of
thy superseded judges, Shnn  Hegde,
told the nation that the primary aim
of Lunging in art, 31(6) was to iake
over newspapers In this back-
ground, people find a simster mo-
tive whether this kind of diffusion
will be a step towards take-over of
newspapers and making them the
kept press of the Government of
India, the very thing which 1s not
liked by people like Shri Hanuman-
thaiya.

SHRI K. HANUMANTHAIYA
(Bangalore): Teke the extreme case
of your argument abaut a kept
press being accepted. If it is kept
with Government, at least you have
the opportunity to ask questions,
comment, have a discusasion, Will you
have that opportunity under private
management?

i
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, SHRI MURASOLI MABAN: I will
come tQ your point later. But in the
meanwhile, I want to meke it very
clear that we are against monepoly,
whether it is in industyy or in news-
papers or in broadcasting. I do not
hold a brief for the monopoly press.
In fact, I am second %o none in
asserting that the nexus between big
money and the press should be
broken. My party is treated by the
go-called monopoly press as the gche-
duled caste of Indian politics. So I
do not hold a brief for this press.
%

Mr. Hanumanthaiya reminded us
that the press 1s the fourth estate. It
s a musleuding name, because it
implies that the press iy an nstitu-
tion and should accotdingly be pro-
tected The modern press 18 an
industry or a combination of indus-
tries, hke any other industry, it
should be controlled, There 15 no
doubt gbout it. But it is a peculiar
industry It 15 a swwe quo non of
democracy, an essential pillar of it.

So I would adv.se Mr Gujra] to
contiel the industrial side of the
press, the business side of it, but do
not touch the journalistic content of
the press. This is my humble sug-
pestion, The newspapers, big.
nmedium or small, enjry certain postal
concesslons, certain railway conces-
sons. Moreover, these tycoons with
their superior resources command
circulations merely because of supe-
riot  wastepaper  value. As M.
Chatterjee explained, 50 per cent of
the newsprint i8 consumed by 9 or
the 98 common ownership units. We
know that foreign exchange is scarce,
We help the big papers to import
valuable newsprint. But for what
purpose do they use—it? They fill it
up with advertisements. Bighty per
cent of the space of gome newspapers
1» filled with advertisements, Wlo is
the giver of these? 1 think Govern.
ment plays the bigger role. For some
newsSpapers, more than 75 per cent of
the advertisement revenue comeg from
the Government of ,India, the Gov-
ernments of the States and public

SRAVANA 4, 1090 (SAKA)

Newspapers & 318

Newa Agencies (Resl.)
undertakings only. Even the revenue
from private advertisemehts comes
indirectly from the people, because
the advertisements are ultimately
charged to the consumers, So it is
also public money,

To control the business side of
newspapers, there have been many
suggestions. The last Finance Com-
mission suggested that art 269(1)(f)
should be used. What does it say—Ilike
you I have read the Constitution; but
no sn often. It says:

“Taxes on sale or purchase of

newspuapers and on advertisements
published therein”.

There is g provision, 1be Cralic
can tax the sale or purchare of Netwv--
papers or the advertisements pub-
lLshed thgrein. But tius  provision
has never been resorted to by the
Governifent of India. The last
Finance CoOmmisdion in 1960 said "

“There i{s no dopbt that advertise.
ment revemve fHfms an important
source of the incgme of the news-
papers which ip "some cases may
be as much as 50 to 75 per cent of
the total income.. . .Neverthelas
we cenmder that thwi i1s a prima
fatie reaconable source from which
additional revenue assignable to
States could conveniently be raised.”

So far the Goverpment has not re-
sorted to this kind of taxation measure,
prebably because I)‘ the tax is levied
the amount should gg to the States.

Secondly, the Press Corthmission sug-
gested the Price Page Scheduie. H
would have cofitrolled the business
side of the newspapers. Though it
hasz been ruled out by the Supreme
Court, many persons have suggested
ways and means We could bring in
the Price Page Schedule and incorpo-
rate 1t in the Ninth Schedule of the
Constitution so that it could not be
challenged m a court. But we did not
resort to these measures. If we had
oone this, we would have olipped the
wings of the monopoly press and the
iycoons would have been cut to siee.
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"Now the cry of the day is diffusion
~of the ownership of the press. What
is diffusion? A statement in a news-
paper says: “The existing corporate
and inter-connected groups and indi-
viduals of tne newspapers in circula-
tion in exzess of 15600 will be per-
mitted to hold no more than 5 per
~cent shares. The remaining shares
will be available for subscription to
the journalists and other employees of
the newspapers.,” This I think, is the
proposed diffusion measure. Suppose
all the workers and jouYnalists in a
paper become shareholders, do you
think it will solve the problem? No.
Already political parties are compet-
ing with each othier to control*irade
unions of the press. The effect will
be that political parties and tycoons
wil] be vying with each other to ‘get
hold of the shareholders with the re-
sult that you will have a CPM press
in West Bengal, a DMK "f}kress in
Tamil Nadu, a Jan Sangh press in New
Delhi. In West Bengal they may con-
trol the trade union, in Tamil Nadu we
may control the trade mnion and so
a situation may arise ‘in Calcutta when
the  so-called shareholders, - the
workers, belonging to the party of
Mr. Jyoti Bosu may refuse to compose
an editorial written by shareholders
who belong to the party of Mr.
‘Sidhartha Shankar Ray. Such a situa-
tion may arise. Please explain why it
will not arise. I have another exam-
ple. Sir, I am a journalist myself and
I need seme more time.

MR. CHAIRMAN: ‘As to the merits
of the speech, i* is quite interesting,
but I am bov.nd by time.

SH®; | MURASOLI MARAN: In
“famil Nadu there is a Tamil newspaper
called ‘Navamani’, It is perhaps the
first newspaper in India started on
a cooperative basis. All the wor-
kers there and working journalists
are shareholders of the press, But
what is happening today? It has
become an arena of political storm.
All the political parties are comnpet-
ing with each other to capture the
union, capture the shareholders, with
the result that it is in shambles. The
«<ditorials policy has not been deter-
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mined. One day our people may give
them pressure to write in support of
the Government. The next day an-
other party may give them pressure
to write in support of them. It is in
shambles. Do you want such a state
of affairs in all the newspapers in
India? 1 think the remedy is worse
than the disease. What are your bona-
fides?

In a country where the rate of illi-
teracy is high, the spoken word has
greater impact than the written word.
But what is the position of All India
Radio? It is a symbol of monopolis-
tic abuse by the ruling party. So,
I ask: Why don’t you diffuse the
ownership of All India Radio and make
it a Corporation? Recently, T saw one
cartoon in the Hindustan Times which
had put the figure of Mr. Gujral and
the caption written was: Today Guj-
ral sneezed thrice. Such ig the posi-
tion. You should first diffuse the
ownership, the pattern, of All India
Radio and Television,

Then, Mr. Banerjee was narrating
that the monopoly press was putting
pressure on the Government. But the
real situation is otherwise. There is
a newspaper called Kumudam, the
largest selling weekly in India. But
what has lhappened? Somehow or
other, you have made them to come
to you with bended knees and convert-
ed it as an unofficial organ of your
party because you are the giver of
newsprint and you are the biggest
giver of advertisement revenue,

What happened to Mr. Frank
Moraes, the Doyen of Indian press?
He was sent out of the Indian Ex-
press and, perhaps, out of India be-
cause he was not acceptable to the
ruling party, Then Mr, G. S, Pandil
happens to be the Editor of the Free
Press Journal because he is accept-
able to the ruling party....

SHRI I. K. GUJRAL: You have a
good chance also.

SHRI MURASOLI MARAN. There
are certain genuine fears. 1 would
like to advise the Minister to to go
in this matter.



“The proposed Commission will
g0 intp the problems of press in its
new dimensions.”

1
il

W
av important issue. I would like
him to give an answer as to whether
he is having a Second Press Commis-
sion in his ming about which he made
a statement on August 28, 1969,
oft aw Ty () o wwef
o, gamaToqay ®Y Qur % af wifer ey
§ oY 3w wow w1 & ago o
mmiiiqv du Fad T 7 Y fgé ot
3 9ol AgOIZTETT WgAE —
“It has come to our notice that
some of the persons, at present own-
ing or controlling papers, have had
no previoug connection with or
training in journalism. There are
others who, while conducting news-
papers, are primarily interested in
other activities. There are some
who are generally reputed to have
indulged in anti-social activities.”

g W §H &, TR ag Wi g fe
N aifaew § ww v
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gt & S%Y 3w wewi & frerw
*T argT 9, IR N g N, qW
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FHTTE ¥T T NP0 & g OF
qar w2 W, S @ o W
wRgR AR T w, o 2w ¥ ofc
s aver § rewra dar gt wwar
& 1 af e 0w wwTorE e QY
ord &, dww dur sk & o e v
b dma e e e vy €,
ad ¥ FR ¥ me T g, -
a¥ {Aafeat #t goor & wpE Tl
o ¥ § wad owd § N I
mifew wrgd § @@ wfsard dar
¥ wfed woeTe X ag o fean
fe guwY aw ¥ gw o & wnTATIO
ward § faadl guraTew www A
T WO S0 GTaTd Y, 99T caee
graryr 3 fgerm & arg, wgaTe & aq
gfrar ¥ arm @ o ey —
“The organisation of the news-
paper business today is such that
the editor cannot act in the sligh-
test independence of the mana-
gement’. The organisation of poli-
tics today is such that he can hard-
ly be leq by other than political
parties or groups. In either case,
he stands committed to either Scylla
or Charybdis—his whole freedom
appears to be to hear and obey.”
A wfaen &1 O FI9 €T & E
FAT W q7 | ey oY gRem wew
foreTas ¥, TR T §TW HAT WW
o § afer ow a¥-ay qeiafat &
wery ¥ A W1 T WIT I FAEN
fr gw g 7 Frww awd € oY fae
g e 5 war fear arg o A
fir IR T AHTT ¥ g el g i
WY AT | WIg SR §), g 6
urqfey qadz wwwr ad, fedlY o
¥ ot ag W QuT ¥ o ord Wi v
BT ¥ e o frer g s w11 -
¥ o1k it w=h i o gt wfte
wetite wgelt & fe wwTeTOTR SO
e qwtite e are W ol W et
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tfsawasdw ¥ oot Y Y
oW e ay ot e § 1 ewfag vk
w1 ravar fieeger e § T g9 Tra-
qu e i faegw qwr ¥ Qe avd et
wTES g, S o Wy dur W gy
Eavomet Aot €Y wer v e
wiag—

“An editor-proprietor in the late
thirtie; had blithely observeq that
he would ghout with the larger ma-
jority. Today he has to emulate the
weathercock when the west wind of
drastic social change is interrupted
off and on by the east wind of the
vested interests to which he is allied
by the circumstances of his business
enterprise. Unless, therefore, the
editor is himself a leader of public
opinion ang has complete freedom
ifrom employers’ dictates....”

ufeex e 1 awg Fr w7 §,
gz ofss aYfifae smaw wx awar
¢ refaga® $o 0 & 93 ¥ Frerear
argd & | xad v wie e N aw
tiwdr momw et fe Ao A g
IAgE Al F gw ¥ FH AR
T W & |
MR, CHATRMAN: The hon, Minister,

(Contai) :
My name is there, You cannot do that.
You have to give representation to my
party. You must give it. That is the
procedure you must follow.... (In-

talking. 1 expect the same civility
from you. That is one thing. Se-
eondly, it was the mandate of the
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Houpe that the Ministar should be

called at 5:30. X is in terms of that

mandate that 1 am calling the Mindi.

wﬁ

SHRI SAMAR GUHA: On a paint of
Ol‘dﬂ'. Sll"----u

MR. CHAIRMAN: You are a genior
Member. I respect you immensely.
But there is a certain procedure....

SHRI SAMAR GUHA: What ig the
procedure? I am on a point of order,

MR. CHAIRMAN:; Merely by say-
ing, a point of order, you will not be
able to browbeat me and get an op~
portunity. That is not fair, It was
the mandate of the House that the
Minister shouldy be called at 530.
Accordingly, I have called the Minis-
ter, I have called everyone according
to the list, in the same order. If your
name happeng to be down below, it is
not my fault. ¥You must know that
there are many other Members who
have not been called. If you are call-
ed, please tell me the rctionale why
everyone else ghould not be called.

SHRI SAMAR GUHA: You wust
give an opportunity to my party.

MR CHAIRMAN: Mr. Guha you
must know that during the Private
Members’ Business, we do not go
party-wise,

SHR; SAMAR GUHA: We do not
go Party-wise, .

MR. CHAIRMAN: I request you
with folded hands to kindly abide by
the procedure which has been laid
down by the House and please do not
make my task unnecessarily difficult.
If 1 call you, it will be an injustice to
others,

The Minister.

SHRI SAMAR GUHA: No, Sir. On
a paint of order.

MR, CHAIRMAN; There will bg no
point of order. 1 shall not allow it.
Under which rule you are ralsing it?

SHR! SAMAR GUHA: How can ybu
overrule my point of order?
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MR. CHAIRMAN: There is nb puint
of order,

SHRI SAMAR GUHA: You cannot
do it. '

MR. CHAIRMAN: You want time
to speak. That iy the only peint of
order

The whole thing iy this. If I give
you time, there is only one considera-
tion. ... (Interruptions) 1 would like
you to hear me. I have always listen-
ed to your speeches with rapt atten-
tion.

SHRI SAMAR GUHA: 1 do not seek
any favour,

MR, CHAIRMAN: There is no ques-
tion of any favour, Please sit down.
The rationale and the justice....(In-
terruption) Please try to understand.
Please do not be unreasonable. There
are others who are wanting to speak.

Their claimg are no better or no
worse than yours for speaking. But
gince the House said......

SHR] SAMAR GUHA: The whole
proposition is wrong.

MR. CHAIRMAN: It is a matter of
opinion and I will not bc browbeaten
like this. ... (Interruptions).

SHRI SAMAR GUHA: It is a ques-
tion of convention.

MR, CHAIRMAN: Some time or the
other you should be told the mandate
of the House ang I am going to abide
by the mandate of the House,

SHR; SAMAR GUHA: I am on =
point of order. I am not going to
budge even ap inch from my right.
What you have told just now is against
the convention that has been followed.
The precedent that has been followed
in this House is that whenever a re~
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It is not a question of priority of the
Ust. It s the Question of priority of
the Opposition Partieg spokeamen gett-
ing a right to speak. The question of
rationing of time is undoubtedly yours,
That ig the convention. T am not
seeking any favour from you. I am
not going to yielq on this.

MR, CHAIRMAN: Betweep you and
me, Mr. Guha. You are persisting.
It is for me to go by certain basic
canons of procedure, basic canons of
justice.... (Interruptions). You have
asserted your right to raise a point of
order. I rule it out.

SHRI SAMAR GUHA: It is my ele-
mentary right that he cannot deny.

MR. CHAIRMAN: Do you want fo
hold the whole House to ransom?

SHRI SAMAR GUHA: You did not
say why you rule it out of order?
(Interruptions).

MR, CHAIRMAN: As a very ex-
ceptional matter, I allow you. But
please conclude within two minutes.

SHRI SAMAR GUHA: I should get
five minutes at least.

MR. CHATRMAN: You ‘!yourself
said that I can ration the time,

SHRI SAMAR GUHA: I request
you to give me five minutes; this can-
not be concluded in two minutes.

MR. CHATRMAN: This is the
mandate of the House. We have to
conclude this debate within a parti-
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snd if the House at a later stage finds
that some more Members want to
speak, let the House agein decide the
fassue. Would you not listen to the
House and find out what the wish of
the House ist Some of us have given
our names; of course, some of us were
late; but all the same we have given

Guha, please conclude quickly,

SHRI P. G. MAVALANEAR: It
you give chance to party spokesman,
why do you not give chance to in-
dependents? Why are independents
demolished? I too as an independent
have every right. Why should an in-
dependent’s voice be crushed?

MR. CHAIRMAN: Mr. Mavalankar
please sit down. You have just sent
a slip. Your name is not there—not
even in the list your name is there.
Now, to gssert your right lhike this is
unfair. Mr. Guha.

SHRI P. G. MAVALANKAR: He
wag criticising the Chair there was
no point of order.

SHRI SAMAR GUHA: Undoubted-
ly the control of the monopoly and
the big houses, the industrial houses,
is a big constraint to the freedom of
press. If we take an gssessment of the
democratic countries like UK., Japan,
France or America, we fing there are
similar constraints existing in bigger
dimension in other countries also, In
a degree such things are also found
in our country. In totalitarian coun-
tries there is no freedom of press.
At least in half of the world, this is
the position. In totalitarian system
presg freedom is abeolutely control-
led. I am wholeheartedly in favour
of democratisation of the functioning
of news agencies and newspapers.
But the threat to democracy and free-
dom of press and functioning of news-
agency in our country to day is
coming from the side of the ruling
party as also from the side of the two
big powers, super powers and they are
pumping in  all their propaganda
materials into this country.

Sir, to-day, what is happening? In
West Bengal, there are flive
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tely blacked out as the Minister re-
sented such discussion,

Therefore, to me, it appears that
certainly there should be freedom of
the press and there should mnot be
any curb by any agency on them
To-day, it is the ruling party which
monopolies the real control of the
mass medla of newspapers news
agencies ete. They are all centrolled
by the ruling party alone. Take for
example the Embassy staff. Not thou-
sands but lakhg of their periodicals
are publisheq in different languages
in our country. I have also given the
figures with regard to these two big
powers whose periodicals in
different languages are published
in our country, and are circulated by
the foreign embassies. Not only
that. Their views and their news
and articles are albo being circulated.
Millions of news pieces have also
been circulated to all the news papers
in India. Therefore, I feel that real
threat to the freedom of the press is
there; the threat to democracy and
the threat to news agency is there, On
the one hand there iz threat from
these two super powers and on the
other these foreign agencles are try-
ing to erode democratic freedom of
our Press. It is strange that millions of
periodicals are being published from
India with a political bias. Their
aim is to erode the freedom. Is it not
an erosion of democratic freedom of
the press? Is it not erozion of the
soveriegnty of our country?
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tackle the problem from the point of
view of ensuring democratic freedom
of the press, we have to see by what
methods and by what means we can
ensure the freedom to the editor, We
have to see by which means we can
ensure the freedom of the news edi-
tor, the freedom of the reporter as
also the freedom of the newspapers.
What ig the use of talking of green
signal or red signal when we go on
circulating to news agencies by giving
8ll kinds of benefits? Therefore I
conclude that the real danger to press
to-day is mostly from the side of the
monopoly control of the press by
ruling party on the one hang and
erasion that is being caused by the
stuft of the so called periodicals that
are being published anq circulated
in millions in our country by these

two super powers,

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI I K,
GUJRAL). Mr, Chairman, Sir, I
mus¢ thank you and the House for
this very enlightened debate. Last
time and today, I think speaker after
speaker made very very valuable
contributions to this very vital area
of our national life.

As a result of our freedom struggle,
in which the mass medium, the news-
paper, played a very big role, when we
became independent, we were natural-
ly very conscious of it. if you kindly
have a look at the Preamble of the
Constitution, it is enshrined itself one

of the very important principles:



by the
Constituent Assembly sometime in
1049, Since then, I think one of the
things which received the attention of
the First Parliament of India was
how to make this freedom of expres-
sion real, That was why in 1852, a
Press Commission was set up. When
I look at the Report of the Press Com-~
mission, my attention is riveted to
the very beginning of it. In the first
page, it is gtated:

“..In 1951, the Prime Minister
(then Jawaharlal Nehru) said that
he was prepared to appoint a Com-
mittee or Commission, including re-
presentatives of the Press, to exa-
mine the state of the Press and its
content. He elaborated the idea on
the 1st June 1851 when he indicated
that an inquiry covering the larger
issue of the Press, such as had been
carried out in the United Kingdom
by the Royal Commussion, might be
productive of good for the Press, and
the development of this very impor-
tant aspect of public affairs”.

Therefore, the Press Commission was
set up. This was not something un-
usual, something new that we did for
ourselves for the first time, Every-
where, in every society where freedom
of press and freedom of expression is
valued, such inquiries had heen made,
such commissions had been set up
from time to time.

When the Commission wag set up,
it was not as if it comprised mem=
bers who were very radical in their
outlook and ideas, who thought they
were going to bring about a revolu-
tion. If you have a look at the com-
position of the Commission—I sould
like to refresh your memory by read-
ing the names of the members—it
was chaired by Shri Justice G. 8.
Rajadhyaksha and its members were
Shri Dr. C. P, Ramaswami Aiyar;

insist that it shall be untainted,
unadulterated and undiluted. It
is from this aspect that we are
most concerned with the effect of
ownership and the control that it
exercises on the quality of service
which it provides to the public”.

This, I think, has been debated
here and outside for a very long time.
As I gaid in the beginning, not only
here in India ,but everywhere in
the world ioday where the press has
come to occupy a significant position
in democratic like, the debate has been
going on what it the role of the
press and how the press should be
run?

For many years we have heard
that free communication movement
bas taken birth in many parts of the
world. The essence of a free com-
munication movement
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thinking for ourselves. We have
realised that modern life is very

our entire cultural heritage depended,
we have always felt that communica=
tion is very important, It did happen
that when illiteracy came, when dark
days came, we did not have that much
of printed material. But then instead
of that we developed a very rich
ora] tradition and that oral tradition
kept our social and cultural values
alive So when the country became
free, we felt that not only must we
have an effective communication
system but also that the communica-
tion system must have a purpose and
must have a cultural value in it.
We felt that the communication
systemn must participate in the social
process which the society has set for
itself. Social change and social
process, we all realise today, are
inter-linked. We also felt that the
masg media had a significant role to
play in this, Historically it is wedded
to the evolution of the printing press
and with the evolution of the t!::ﬂ:&-
niseq paper. It g0 happened t the
papers and the press have remained
the monopoly of some Perhaps
‘ #t wag the continuation of the old
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evolution of the printing press. It so
happens that the instruments which
help the growth of social thought
and liberty at one time sometimes
become the symbols of enslavement
at a later phase, Though the print-
ing press freed men from those who
were monopolising knowledge it was
itself monopolised by some because
press and printing became expensive,
technology in the last 2 or 3 cen-
turies has developed at great speed
and as technology developed, printing
technology particularly, it became
increasingly more expensive. Since it
became increasingly more expensive,
those who had more money got hold
of it more effectively and today we
feel that, in democratic societies, par-
ticularly a new trend has grown in
the current century and big money
monopolies are printing press,
1800 hrs.

Once they monopolised the printing
press, they thought they had g right
to communicate whatever they wished.
This is the basic contradiction,

In India and elsewhere we are facing
thig challenge. If in article 19 (1) we
decided that we are going to give free-
dom of expression to our people, is it
for the people and by the people, or is
it for gome to say whatever they like?
If they were only interested in runhing
the press it would have been easier
for us, but unfortunately they had their



own nterests, Whatever their other
interests may be, they have one basic
vested interest, {. e, in maintaining the
status quo,

The basic question to be ask-
ed is, can India afford to remain on
the basis of status guo? If those
who are rupning the press decide
for themselves that status quo must
be observed, can there be social
change? If there 1is going to
be thig basic contradiction between
social change and stotus quo cen
the means of communication be en-
trusted to those who have vested in-
terest in status quo? This is a very
wide issue. It has been debated here
and elsewhere for a long time and I
pride myself in saying that for the
last three or four years, I have parti-
cipated in it many times, To my
friends here nd outside my views on
thig issue nr+ known. They have been
stated a nu.nber of times. I am hei-
ther thinxing in anger nor in terms
of frustration nor in terms ({ power
nor in terms of Government nor #n
terms of being a Minister. I am
thinking as an Indian, I feel, as an
Indian who believes in the freedom of
expresaion, that commumncation has a
vital role to play, that the means of
communication have to be freed from
a few so that many can be served,
it is important that a new thinking in
this aspect must come.

The Press Commuhication has done
a congiderable amount of thinking
Their report came in July 1954, For 20
years it has been with us. It is not
as if we have been only treating it as
a gacred document and have done
nothing, My friends will be
unfair if they think of this
one recommendation and do mnot
think of many others which have
been implemented, This has not been
implemented for many reasons,
Jawaharlal Nehru's time, Lal Bahadur
Shastri's time, Indira Gandhi's time—
these three phases in Indian history
have been periods when India has
moved forward. One vital debate that
is going on ls, if you want to readjust
the newspaper industry or the news-
papers, it is very important that our
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expression and the freedom of thought
With thiy Government, not only today
but always, freedom of the press has
not beeh only a matter of policy. It
has been a matter of commitment, We
have always felt, and will continue to
feel that freedom of the press is an
essential, integral part of democratic
life. We have felt that the right to
dissent, both in the House gnd outside
in writing and in gpeech, is inherent
in a domocratic structure and we are
keen to preserve it. The issue will
have to be seen from this angle: Does
the present set-up encourage dissent
and difference in thinking or doeg it
not? This is the basic approach which
should be kept in mind.

The Press Commission's submitted
its report in 1854. In these 20 years,
the situation has considerably changed.
In 1954 we had 330 dailies in India, out
of which 41 were in English and others
in Indian languages, At the end of
1971, there were 821 dailies out of
which 78  dailies were in English.
Numerically, we have grown. The
press has come to a stage of stability.
Not only the number of newspapers
and periodicals has grown but the
number has grown in every language,
including English.

Algn, the tntal circulation of dailies
in the country hes increased from 25
lakhs i 1952-53 to 00.96 lakhs at the
end of 1971, The number of dailies in
Indian languages has increased from
289 in 1952-53 to 743 in 1971. The in-
crease in circulation of Indian lang-
uage newspapers during the period is
from 18 lakhs to 68.77 lakhs,

Then, kindly keep one thing in mind.
Sometimes, we think that definitions
which the Press Commission enunci-
ated at that time are still relevant.
To an extent, they do; to an extent,
they don't. For instance, the words
used here are, big papers, medium
papers and small papers, Small papers
were defined a8 papers having a clr-
culation upto 15,000; medium papers
were those with e cireulation of 15,000
to 50,000 angd the larger ones were con-
sidered those having a circulation of
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above 50,000, At that time, the patlern
way different, Since the newspapers
were few, there were only few papers
which had s circulation above 50,000.
I have given figures just now to show
that in the last 20 years, numerically
the number has grown and also the
circulation of papers in the sense of
large-ness also has grown, There are
more papers now which have a circula-
tion of above 50,000,

Now, whatever we commonly call
the monopoly press, it has grown, The
number of papers outside the mono-
poly press hasg also grown. The big-
gest circulation today is of those papers
which are not in the monopoly group
For instance, the Anand Bazar Patrika
in Caleutta is the largest paper from
circulation point of view, It is an
Indian language paper, Then for
instance, Malayala Manorma and
Matrabhumi, both in Malayalam and
both oytside the monopoly press, have
grown.

Another qualitative change has also
come in, Some years ago, Government
hag thought of some papers in terms
of common ownership and they de-
fined “common ownership” as a group
which had two or more newsg interest
newspapers at least one of which is a
daily. Perhaps, at that time only the
monopoly papers, as we understand
today, were coming under that defini-
tion. Today, the number of common
ownership units has grown to 96
under the above definition, Now,
these 96 groups do not belong to the
industry as we commonly understand
it. It also sometimes covers even
those papers which from our point of
view are very small papers. For inst-
ance, a group like Thanthi has grown
up in Tamil Nadu which was nowhere
in 1952, It is a very effective group
now. Similarly, the Amrit Bazar
Patrika group has grown yp. It was not
as effective then as it is now, Also
Anand Bazar Patrika, Even from the
point of view of common ownership,
National Herald comes under that
definition; Patriot comes under that
defthition. There are g0 many papers
coming under that definition. So, the
original concept of that definition to
a great extent has changed. 1 am

SRAVANA 326, 1896 (SAKA)

Newspapers & 338
News Agencies (Resl.)

saying this not to enunciae g policy
or to give my viewg for good or for
bad, I am only trying to say how
much the scene has now changed.

Another important factor has also
come in. Some years ago, Government
tisement budget of the Central Govern.
ment used to be Ra. 25 lakhg and the
total advertisement budget now, in
1972-73, of the DAV.P. is about
Rs, 1.83 crores. From Rs, 25 lakhs it
hea come to Rs, 183 crores. Also
please keep in mind that at that time
-1952-53, the total advertisement bud-
get of both public and the private
sector put together was of the order
of R» 6.2 crores, Now the budget
estimates vary and the total adver-
tisement budget at present is Hs, 60
crores and it may go upto Rs, 80 crores.
Therefore, the entire picture has
changed.

Sometimes, it is thought that the
Government advertisement budget is
so big that we can influence the news-
papers. That is totally wrong. The
Central Government's Rs, 193 crores
has to be viewed in the background
of the wide private budget that exists
to the extent of Rs. 80 to Rs. 80 crores.
Therefore, the scene has changed 1o
a very great extent.

We have for a long time now ever
since the Presg Commission’s report
came jn tried to evolve various me-
thods for dealing with this problem.
As 1 said, keeping in mind all the
time the basic sensitivity of our peo-
ple nbout the freedom of the Press
and freedom of expression, manhy ex-
ercises had been undertaken, We have
all during the passage of time agreed
to one basic thing that it is in the
interests of the freedom of the Press
itself that it must be delinked from the
industry. It is not as it new wisdom
has dawned on Indians that we
have come to this conclusion, This
was realiseq and appreciated else-
where in the world also, Even in the
case of the London Times this was
exactly what was done and when
Lord Thompson took over, by a state-
ment in Parliament it was laid down
that Lord Thompson will not be allow
to influence the editorial side of the
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10 influence the editorinl side of the
London Times und a trust was set up
at that time to control end run the
London Times. I can go on giving
you examples from every country
which believes in freedom of expre-

U. K. or I talk of Italy or I talk even
of Japan, in every country that you
think of, with the passage of time, it
has been realised that the Press is
such a sacred institution that it cannot
be left to the whims of a few who run
it for their own selfish interests. That
is why sometimes it has thought that
it is good to set up trusts. Sometimes
it was thought better to set up some
sort of public chartereq trusts wWhere
they can decide for themselves how to
run it, But the idea basically is that the
Press must be insulated not only from
governmental influence but inust be
insulated also from those who have
interests other than the frcedom of
the Press. That ia why we 1 India
whenever we carried out various exer_
cises, came to against one difficulty or
the other, Sometimes, the difficulty
arose as to what area of the Press
should be covered Sometimes, it was
felt that almost the entire Press scene
should be covered, Sometimes, it was
felt that almost the entire Press scene
15 that we should cover only those
papers which are controlled by the
big money who are outside the Press
itself’. I think., with the passoge of
time, a conwensus has grown that we
have to cover only papers which are
controlled and run by big money,

Ohnce we came to that conclusion and
the House will recall that from time
1o time this guestion was raised here
and in the last twg years particularly,
gome exercites were carried out and
one exercise brought us to the concept
of public trusteeship The basic idea
was that once you think of delinking
the papers, then wherefrom the
finances should come and who should
get up the Board of management. The
Government is very keen that is should
not touch even from 20 yarda the
Saancing of the papers or the setting
up of the Board because we believe
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that the freedom of the Press should
definitely be solid and complete and
it muat also look that the Government
have nothing to do with it, Therefore,
both in the content and experience, it
is very important ang that is why we
do not want to go near it at all, In
both the exercises the basie difficulty
that came to our notice was that di-
rectly or indirectly the State comes in
and money hag to flow either from
the Government or the governmental
institutions. We are very keen that
if finances are to be found, they must
be found {rom those who are not
either directly or indirectly linked
with the Government, so that we can-
not be accused, and we don't want to
be accuseg that even indirectly we
are interested in interfering with the
freedom of the Press. As I said, we
have fundamental faith in this. This
led to many possible alternatives, As
you would recall, the case went before
the Supreme Court from time to time.
My friends here raised the issue
that the Press Commission recommeh-
ded the Price Page Schedule. Why
we did not enforce it? Thi. House will
recall that the law was made by this
Parliament for prescribing Price Page
Schedule. And, in the case known as
the Saka] Paper case, this was struck
down by the Supreme Court. My
friend, Mr. Patil, will recall this be-
cause this ig published from his own
hometown, he would recall the detals
of the case Simlarly the ca-¢ of news-
print came hefore the Supreme Court.
They held that we have no business to
have a price page schedule. Per-
gonally, T do not agree with some of
the observations which the Supreme
Court have made I would like to
place before the House one or two
observations of the Supreme Court,
In the newsprint case they observed:

“The Bank Nationalisation case
(supra) has cstablished the view
that the fundamenta] rights of
shareholderg as citizens are not Jost
when they assotiate o form a com-
pany. When their fundamental
rigrhts as sharerolders are impaired
by State action their rights as ghare.
holders are protected. The remson
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is that the shareholders’ rights are
equally and necessarily affected if

the pights of the company are
affected”.

This was an enunciation which does

not tally with our philosophy, with
our way of thinking at all,

Again, Mr, Chairman, I would like
to refer to =nother observation of
the Supreme Court observed in the
same case;

“Thig freedom is violated by pla-
cing restraints upon it or by olacing
reatraints upon something which is
an essential part of that freedom.
A restraing on the number of pages,
a restraint on on circulation and a
restraint on advertisementg would
affect the fundamental rights under
Art. 19 (1) (a) on the aspects of
propagation, publication and
circulation.”

This judgment naturally has to be
kept in mind when we are thinking of
devising any measure which can be
brought before the House.

A very long judgement emerged
only a few months ago from the sup-
reme Cour{ on the Twenty fourth and
Twentyfiftl, Amendments of the Con=
stitution I do not want to take your
time to rad out the judgment but
you would recall that one of the
essentizl principles laid down in the
judgment was this, that the essential
features, the basic features. are not
to be chunped, This wus the basic
philosophy of the judgment as such.
I am told by Law Ministry that
this 1z a very long judgment cover-
ing about 1700 payes and it has natu-
rally taken some ume to stuy, it;
they have assured me that they will
complete their studies soon and it
will he possible for us to go further
in the matter.

There is one thing which I must
reiterate once agein and it is this.
In our set up of things the Supreme
Court occupies a position which we
all respect; we have no intention
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whatsoever to coms into conflict with
the judiciary because we do feel that
when we are thinking in terms of free.
dom of the Press we must also at the
same time reiterate and sgy that we
equally believe in the Supreme Court,
the set up for dispensation of justice,
&8 envisaged in the Constitution.
Whenever we evolve a measure, we
bhave to keep this basic concept in
mind and then only we can possibly
come to any conclusion.

18.19 hrs,

[SHRI 5. A. KADER in the Chair]

Inspite of what my friends have
said, I would like to reiterate this
that we should be in a position to
evolve a set up which hag three or
four basic ingredients.

(1) It must preserve the freedom
of the press from the Gov-
ernment. An attempt ghould
be made to preserve it from
the jindustrial interests;

(2) we must keep in mind that
money does not flow into the
press 1n benamis—either
benamis by political parties
or benarmis of the owners or
benamis—God fortnd that
stage may not come by some
foreign powers.

These things have to be basically
safeguarded, Also at the same time,
we haVe to keep in mind the fact that
the set-up 15 viable so that the papers
do not sink after delinking We are
keen that the institution should not
suffer. That is why we are now going
into the whole thing. I know Prof.
Mukerjec is impatient and I have
always felt that he has been impatient
since my schoo! days.

I am equally impatient. But, the
limitations ynder which I am working
should also be appreciated, I think
the House has made it very clear
that we are all basically committed
to an approach almost unanimously
towards which we are going and ir-
respective of what my friend Shri
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Piloo Mody and other might have
said. By and large, the House feels
that in the interest of the Constitu-
tion, the press must become a free
instrument of communication undilut-
ed and influenced by big money. I
can assure my hon. friend, Shri
Mukherjee that if he will kindly
have some more patience and not
nsist on his Resolution, 1 hope, 1
shal] be gble to bring forth soon a
measure which will be an effective
method of de-linking the papers from
the big money, We are keen that our
press must grow; we are keen that
our press must be an effective link
with our people; we are keen that
our press musit become a communica-
tion means for our growth, for our
social change and for building a new
India to which we are all wedded.

SHRI H N MUKHERJEE
(Calcutta~North-East): Mr Chair-
man, Sir, I am grateful to the House
for the very wide support which my
Resolution has begn accorded. As my
friend, the Alimister has said, there
have been only very few voices of
discord. But, I am afraid, I am not
able to respond to the advice of my
hon. friend, the Minister, because, 1
am dissatisfied with the content of
his reply. I have a feeling that per-
haps because of a guilty conscience, in
this matter, he spoke in g somewhat
philosiphical manner most of the
time. He ended up again with the
generalities to which we have been
accustomed for so long. I am afraid
this country cannot wait much longer.

Sir, as my hon, friend, the Minister
himself has said, this subject is a
twenty-years old matter and if there
are certain difficulties, they can
certainly be thrashed out, If, in the
meantime, Governmeni{ has not done
its home work, Government can come
forward in Parliament and the matter
can be thrashed out by the Com-
mittees of Parliament so that the
difficulties that remain can be resolv-
ed. But, what we find, Government
is doing, s that it is making brave
declamatitng from time to time. Last
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time, I quoted how so many Cabinet
Ministers, Ministers of State etc,
went on frying to win preise and
plaudits by attacking monoploy in
vehement terms and a promise was
made to the country that the legisia-
tion wag ready in draft, and yet,
nothing very much has been done
about it.

My {friend, the Minister, referred to
a certain number of points, one among
which was that after all, there has
been some impruvement in the press
situation since 1854. It may be that
many more Indian language news-
papers are coming out. Of course, it
is true that the circulation of the press
in its totality has risen a great deal,
but monopoly has also increased.
‘While in 1863-66, the seven great
newspapers combinet consumed about
44,000 tonnes of newsprint, which went
up 1o nearly 40 per cent of the impor-
ted newsprint and 33 per cent of NEPA
newsprint, in 1969-70, the share of the
seven newspaper groups went up from
44,000 tonnes to 84,565 tonnes. Nine
of the 65 common ownership wunits
which operate in Bombay, Delhi,
Madras and Calcuita command 71.5
per ceni of the total circulation. Two
newspapers, Anand Bazar Patrika and
Jugantar, control 97 per cent of the
total circulation of the Bengali press,
just as Goenka has acquired a com-
manding position in the Telugu press.

These examples can be multiplied.
But Shri Gujral had the hardihood
even to say that many of these news-
papers, the mammoth newspaper or-
ganisations, are very faultless, inno-
cent little customers. He mentioned
about the Malayala Menorama, about
which T do not know very much. He
mentioned Anand Bozar. I you say
the Anand Bazar Patrika is not a
monopoly, i{s not linked with mono-
poly interests, it is saying something
which you can tell to the marines, but
not in the Houses of Parliament, Here
is a paper whose proprietors have
been hauled up even here in Parlia-
ment because of CBI investigations in
regard to surreptitious sale of news-
print which they conducted; here is =
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paper whose bosses are connecied with
industry, one of them the Chairman
of the Bengal National Chamber of
Commerce and Industry and that sort
of thing. There are so many other links
which I have no time to elaborate at
this particular point of time,

My friend over there had said very
rightly how Jugantar and Amrit Bazar
Patrika also come in this group, how
these papers have Ministers of Gov-
ernment in the families which run the
papers, use them for their own pur-
poses, how these things are conducted
in a fashion which goes against all
principles of decency, entirely out of
accord with those traditions of patrio-
ytic journalism which has become a
part, so to speak, of the legacy of this
country’s civilisation,

But these pirates who make money
through newsprint, through surrep-
titious sale of newsprint, who get loans
from our banks by all means of fraud-
dulent transaction for which, for
example, the Indion Express busy-
bodies are being hauled up before
courts of law, these people have said
goodbye to all traditions of decent,
patriotic journalism in this country,
and in so far as it can, Government is
not going to take any drastic steps
whatever. This is most amazing,

1 should think that Government
should come forward and also Parlia-
ment should be supplied with all the
facts so that the confusions there are
in the minds of many well-meaning
persons can be cleared up.

I have no time to deal with the pro-
visions to which reference was made
by my friend, Shri Maran. I can dis-
regard the charming infantilism of
Shri Piloo Mody or the interlude
which was brought about by Shri
Samar Guha’s forcible intervention into
the debate. But we should be given
all the facts in regard to what the
position is. What are the techniecal
diffculties? All the technical difficul-
tles surely can be removed by the
eppHeation of the mind of Parliament
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to this issue. On the matter of prin-
ciple, our mind is made yp. In the
matter of implementation of that
principle, we have to deal with certain
dificulties and obstacles which the
Minister props up at this present mo-
ment. Thesa difficulties can be dis-
cussed at the parliamentary level. He
can bring up legislation, I would have
been very happy if he had said very
definitely that—

“Because this session is already
well advanced, early in the next
session—I make a definite commit-
ment—] shall introduce a Bill and
that Bill if necessary"—

1 would not like it—

“if it becomes necessary, can go
to g Select Committee of Parliament
and there we can thrash out this
whole matter”.

If I get this sort of assurance, I
ecould understand it, but the assurance
I get is no assurance at all,

The Information and Broadcasting
Munistry is important not only because
of the amount of work it has to under-
take, but also because it is the Prime
Minister’s particular pigeon, When
Mr, Gujral speaks, he speaks not for
himself. I am unhappy when some
people single him out for attack or
{or praise, It is the Prime Minister and
her Government's policy which is on
the anvil and I can see that they have
made up their minds not to disturb
the monopoly set-up there is today in
the newspaper industry. If they had
made up their minds to strike at the
root of this indecency which passes for
the control of papers in the newspaper
industry in this country, they would
have done something. After all the
Minister read out the names of the
members of the Press Commission,
very respectable people, reputable
people. They are not foam—at-the-
mouth communists. They do not want
to overturn the social order. They
had thought of the implications and
the connotations of the idea of diffu-
sion of ownedship, delinking the press
from big money, some kind of a co-
operative orgenisation mainly of



347 Ownaership of

[Shri H. N. Mukherjee]

journalists and workers in the press
and decent individual citizens in this
country to come together in order to
bring about dissemination of opinion
and also propagation of views in this
country on a principled bagis. That is
the only foundation of genuine demo-
cratic existence. But they are not
implementing it,

I feel that Government’s links with
big money are so strong that Govern-
ment cannot make up its mind even
about a matter on which they have
proclaimed their commitment more
than a couple of years ago through
Ministers, who announced that the
draft of the legislation was ready. In
regard to the Price Page Schedule for
example, the constitutional difficulty
came up with the Supreme Court
judgement. That sorl of difficulty can
be removed by the mechanism which
the Parliament of India has got at its
disposal. But Government keeps mum
about it. There are so many things,
but it is late and I heed not hammer
the point which somehow would not
penetrate the skulls of the Govern-
ment of my country at the present
moment. I happened only this morn-
ing to come across what Jawaharlal
Nehru once wrote, and he quoted in
his autobiography an American social-
ist who is supposed to have said: “Po-
litics is the gentle art of getting votes
from the poor and campaign funds
from the rich by promising to protect
each from the other”. You get votes
from the poor; you get campaign
funds from the rich; you tell the
poor that you are protecting them from
the rich and you tell the rich that you
are protecting them from the poor!
That is exactly 'what is going on, and
if Government imagines that because
they have got a massive mandate they
can carry on in this way, it is wrong.

1 am also reminded of something
which happened in the Soviet Union,
because even there many difficulties
arose from time to time. Stalin him-
self once related it in hiz speech; he
wanted to find out about the progress
of sowing in a collective from area
of that country. When the comrades

AUGUST 17, 1978

Newspapers & News 348
Agencies (Resl.)

concerned came to him he asked them:
“How about the sowing, comrades?”
They replied “Comrade Stalin, we have
mobilised ourselves” Stalin asked:
“What about the sowing?” They re-
phed: “We have clarified all pers-
pectives, we hold ourselves in readi-
ness.,” Stalin asked “That is a]l very
good, but how about the sowing?”
Then the answer was: “Comrade
Stalin, wé are sorry we have not yet
begun the sowing.”

Qur Minister, Gujral, whom I have
known for umpteen years as a young
lad, now a big wig and a ministerial
personality, goes on making statements
in Parliament and makes a philoso-
phical speech that perspectives are
clear and mobilisation of the resources
inside and outside is somehow being
done and all that,

SHRI I K. GUJRAL: May I inter-
rupt him for a moment? I have said
that I have always respected Mr.
Mukerjee not only as friend but as a
guru and whatever I have said, I
should say, I have learnt a lot from
him,

SHRI H, N, MUKERJEE: His
words disarm me. But I can hardly
deviate from the stand which I have
already taken, namelv, that in spite
of his personal weakness for me, I
cannot tolerate this idea that the Gov-
ernment of this country can play ducks
and drakes so to speak with the pro-
mises it gives to the country. Per-
formance has not followed the promise.
Implementation of a commitment has
not taken place. If the Minister had
only given me an assurance which
even at this late stage he can, that he
would bring forward early in the next
session a Bill which if necessary would
g0 to the Select Committee, where all
the hurdles can be smoothed up, I shall
be ready to withdraw the resolution.
Otherwise I shall be constrained to ask
the House to vote on my resolution,
1 shall ask my colleagues in this House
to vote for the principle of the rese-
lytion because I am calling upon the
Government to do it immediataly with-
out delay,
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SHRI MURASOLI MARAN: What
has happened to your observation on
28th August 1960 that a second Press
Commission would be set up?

SHRI L K, GUJRAL: I did say that,
but I hope he appreciates that I was
not Information Minister for long after
that. I have come back after a long
time , In the meantime, a fact-finding
committee has been set up. One of the
things which a Press Commission does
is to enquire into the various aspects
it - newspapers. We feel that when
be fact-finding committee completes
fts work and submits its report, we
v " have'some new light on the finan-
«ul and other aspects of various news-
papers. That is why we have given
to this fact-finding committee the
powers under the Commission of In-
quiry Act, so that all the data can be
collected. 1 am sure when the report
of the fact-finding committee comes,
bit will cover all the aspects he has in
-mind,

MR, CHAIRMAN: I will put Shri
Daga’s amendment to the House.

. The amendment was put and nega-
tived,

'MR. CHAIRMAN: I will now put
‘he main resolution tg the vote of the
'House. The questions is:

hIPND-RsI—rmLS—a:-m-ﬁ—:o:o
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“That this House calls upon the
Government to adopt immediate
measures for delinking and demo-
cratically diffusing the ownership
of newspapers and news agencies in
the country.”

The motion was negatived.
18.39 hours.

RESOLUTION RE: DECLARATION
OF PRESENT LOK SABHA AS CON-
STITUENT ASSEMBLY

st frafr B (dferd)
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MR, CHAIRMAN: He may coniinue
on the next day,

18.40 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, August
20, 1973{Sravana 29, 1885 (Saka)



